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I hav gon into each one ofthes 
cases. They fall nder thes two 
categories: ither th y ar · old grants 
of land which have b en resumed 
by Defence and for which alternative 
land has been given, or they are 
leas s for over 3 years which have 
be n conv rt d into ownership. 

The hon. M mber wanted land 
to be given to one persons. Even that 
I have examined. I find that he 
is neither a less nor an ld grante . 
He is a p on who had a licenc 
to have a firewo d-stacking depot, 
or a bu' ding materials depot, for 
only six month. And licensees are 
not entitled und r our rules for 
grant of land. 

HRIV.VEN TARAMAN 
If the hon. Member writes to me 
on this, just as I have made a thorough 
research on this matter, I will do 
some research on the other matt r 

also, and do whatever is possible. 
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HRI R. VENKATARAMAN : 
W make an exception in the case 
of educational in titutions and 
c rtain public tru ts. It de .. 
p nds on ach case. If there are 
any Cases in which there is a need 
for reduction of the rent, I would 
look into them: it has to be examined 
individually; no hard and fast rules 
univ rsally applicable can be laid 
down. 

ecommend tions of Wanchoo 
Com.mittee on Trusts 

*184 HRI SU IL MAITRA : 
Will the Minister of FINANCE be 
pI ased t state : 

(a) wh t wer th 111ain recommen. 
dations of the Wanchoo Committee 
rnade in 1973 to regulate the 
. ctivities of the Trusts : 

(b) have these r e onlmendations 
been accept d ; 

(c) if so, have these be n incorpo- ' 
rated into law; and 

(d) if not, the reason therefore '/ 

THE MINISTER OF STATB 
IN THE MINI TR Y OF FINANOE 
( HRI PATTABHlRAMARAO) : 
(a) to (d). A statement is laid on the 
Table of the Hous . . 
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e main reconunendation mad by the Wanchoo Committe in thdr final r p 
mittedin Decembe 1911 toreguJat th ac 'vitie of trust and the action ta nth r n 
. ed below:-

Recommend !don 

I. Every penon in rec ipt ofincome derived eith r from 
. property held und r trust or other 1 gal obligation 

lor chari ble orreligiou. purpo elorfrom volun-
t y contributions rec ived on half ofluch truat 
orinstitution should be required to furnish a return 
ofincome· the total income, ignoring the ex mp-
tion under section 1 I and lSi ofth Income·tax Act, 
1961, exceed the maximum amount not charge-
able to income-tax. 

(Para 3.52) 

• The law may be amended to provide that where a 
perlon, who it under an obligation to furnish a re-
turn of income under section 139 (4A) of the 
Incometax Act, 1961, lain to fwni h such a return, 
he hall be liable to pay penalty upto one per cent 
of the income of the trust for each year ofd fault 
or part thereof. 

(Para 3.52) 

3. Theincom -tax law may be am nded to cast an ob-
ligation on allcharitable and religious trusts which 
seek income-tax ex mption to r gister th InS 1 e 
with the Income-tax Department. Trusts whicb 
fail to get registered within a prescri~d period will 
notbe entitled toclaimincom -taxexemption. The 
existing trusts may b requir d to get thems Ivts 
reg' tered within one year from the date of nact .. 
mentofthenew provision ana trusts formt'd after the 
enactIQen t should get thems lves regist r d within 
ix months of the date of the constitution of the 
trusl· 

(Para 3.52) 

4. All trusts withincome-rec<'ipt exceedin g rup es twe-
nty-five thousand should b WIder a statutory obli-

tion to h;\ve their accounts audited in the pre i-
~d manner. 

(Para 3.53) 

5. Law should be !uitably am nd d to provid that 
where a trust for the r Ii f of the poor, education or 
medical relief derives income from any activity for 
profit, its incomr would b exempt from income-tax 
only if the said activity for profit is carri d on in the 
course of the actual carrying out ora primary pur-
po of the in itution. So far as trusts for any 
other object or gf"neral public utility are cone m d, 
pursuit of any activity for profit bould continue 
to render them in ligible for tax ex mption. 

(Para 9.55) 

edon taken 

Accepted and implrm n t d ough 
the Finan A t, 1972. 

Accept dandimpkmcntcdthrougil tb' • 
Taxation Law (Am dm nt) Ac ' : 
1975· 

Accepted and implemen ted through the 
Finance Act. 1972 • 

-do-

Accept dandimplem("ntedthrough th 
Taxation Laws (Amendm t) Act. 

1975· 
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Recomm ndation 

6. The exi ting conditions for spending th trust income 
for charitable purposes within the same year, or 
accumulating it in the sp cified manner, should be 
relaxed, where the trustispreventedfrom complying 
with them on accoun t of not baving actually received 
the income in question. 

(Para 3.56) 

,. All 'ghost' or anonymous donations to charitable 
trn t should be taxed at the rate of 65 percent. 
R liious trusts may, however, be left out of the 
purview of this provision. 

(Para 3.57) 

8. Wilcre ny p rt of tIle Corpus or income ofa charit-
hi or religious trust i used by or the benefit of 

the founder, trustee, etc., for any period in a year, 
such a trust should be liable to pay wealth-tax on 
the value ofit entire property in the same manner 
as the di cretionary trusts under the provision of 

ctiOD 21(4) of the ''Vealth-tax Act, 1957. 

(Para 3.58) 

. rring the original corpus, there should be a total 
ban on trusts investing any of their funds in any bu-
ines concern including a limited company. 

(Para 3.59) 

JO. Section 13 ofth Income-tax Act, 1961 provides, inter 
alia, that a ch ritabIe or religiouS trust or institution 
will b denied exemption from tax if the funds be-
longing to it are invested, or continue to remain in-
vested, during the previous year in any concern in 
whi h the author or ft runder thereoror substantial ' 
contributor to it or their relative has a substantial 
interest. TIll condition should not op rate when 
such an investment it lfforms a part of the initial 
corpus of the trust. 

(Para 3.60) 

A tioD taken 

Accepeted and implemented thor ugh 
the Taxation laws (Amandment) Act. 
1975 

Accepted. A provision in this regard 
was incorporated In the Taxation 
Law. (Amendment) Bill, 1973. 
but it wa deleted by the select 
Cotnnlittee on that Bill. 

Acccpted and implemented througb 
the Finance Act, 1972. 

Accepted. A provision in thia regard 
wal made in the Taxation Laws 
(Am ndmt"nt) Bill, 1973. However, 
the Sel ct Committee on tba t bill 
modified the provision and instead 
1 iddown a pattern of inve tment for 
trust t'Und . The Finance Bill, 1983 
eeks to give effect to the receOJDm-
endation of the Wanchoo Committee 

and further lays down uniform 
pattern of investment of all cate-
gorics or trust llUlds. 

Not accepted as it was felt that the 
propos('d relaxation may provide 
scope for abuse. 

I I. The term 'substanital portion', used in section 13 of The first and third r comm ndation 
the Income-tax Act, i'961 should be so defined at to Were accepted and implemented 
m an any property or income exceeding one thousand through the Finance Act, J972. The 
rupees and the t rm'substantialcontribution' used second recommendation was imple-
in the said section should be defined as an amOunr- m ntedin asomewhatmodifiedtorm 
exc eding five per cent of the oorpus of the trust. throu.gh the Taxation Laws (Amend .. 
Further persons mention d in section 13(3) of the ment) Act, 1975. 
Incom;-tax Act, 1961 should also include a trustee 
and his relatives and the term "relative' should al 0 
include relatives through marriage. 

(Para 9,61) 
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R ecommendation Action taken 

12. Section 12 ofth Income~tax Act, 1961 m y be amen- Ac pted and implement d t rou h th 
ded to provide that the benefit of tax cxempti n~in Finance" Act, 1972. 
respect ofincome rceivcd by way of oluntary con-
tribution will b available only to charitable and 
religious trusts which ensure wholly for the b ndit 
of the public. Furth f, it may be providt'd that the 
voluntary contribulions received by religi us and 
chari tabl trusts will be t1' ated a. incomt' of SH h 
trusts for the purpose ofs('ctiol1 11 an 1 J 3 of the In-
come-tax Act 1961. H wever voluntary contri· 
utiOll in the natur of endowments or for spr ific 

proj cts related t th o bje t of the trust may be 
allowed to b e accumulat<,'d or set apart. 

(Para 3. 2) 

The law may be suitably amended to provide that 
xemption under seGti l1S I I and 12 ofthe Inc mc-

tax Act, 1961 will be available to tru. ts created be-
fore 1St day of April, 19 2 if they contlrm to the r -
qUirement of the law as applicable to trusts created 
after 31-3-1962. The p eriod for ffrcting the nec(-
ssary ch ng s maybe fixed a t two years from thc 
d'lte of l mendment of the lawin this behalf. As 
orn~ mixed trusts m1.y have to be split up for this 

purpose, a suitabl ID1.chinery may be et up by the 
G overnm n t to effect a smooth change. 

14. There is a strong case for having an all -India lcgisla~ 
tion for the purpose of controlling an d regulating 11 (' 
working ofvu·j u~ public charHbak .mu religious 
trusts in I ndi 'l. Ap '.rt from the pruvisio)1s contain('u 
in the dr",ft Bill, which W' ,s in troduc d jlJ tile Parlia-
mf'n t in 1968 for this purpo (but which lapsed with 
th uis olution fUw L(,h. S··.blJa in J97 ), such legi-
slltion hould cont .in sonv furthn provisions. TIlt' 
G vernmf'ntshould ll''.v(' !.:he power to nominate TIC' 
or m )re trustees in the C-,S(, of a tru t with income 
exceeding rupt"(,s fift) thous".nd p t"T an um, J)otwjth· 
st".nding th(' t("fm ofth{' trust deed, Th re should 
aho be \ provision ".g iT st 1.h(' contiIlwll ice of the 
S l.mt' o"rS}n a s rus ('("S In the g w'ring body of a 
tru'\t. T he [Jumb<'f () f life trustees ill any public 
trU'it h uld not {"'xc"c'd 25 pr-r c<"nt of the total str .. 
n ~lh of its trust('(' . A'5 r('~ .rds othrr trustees, the 
p"i 1ciple ofrot'1.tiof' "IhouJd b('introduc('d o that one-
third r("tire v ry flvp yc: rs. Nfl lI'USt(T should bt" 
li~ibl'(> f r re-appointmf'nt more th~~n o:nce. Furth t, 

'th re hould be yet ", other provision 10 ('nSUl(' that 
the number oftrustef"s who ".re close rrJ\\tives of the 
f, under(s) ofa trust, clof's not at any time xceed 25 
pre .nt of the tot;"'.l str('ngth oflhe trustees, 'Ihese 
pnvisions hould be m:tde applicable ven to thn 

xisting. trusts 

Effect wa sugllt to e giv(,n 'to ont' 
of th(' main H'commn elations in 
relationtclhcproyisi s <rt..,; (nill 
section 13( J) (b) of the Income-t t'l,){ 
Act thr ugh the T axatio Laws 
(Am<'ndm('n t ) Bill, 1973, but 

the Select Committee On that Dill 
did not evrn ~pprov("ofthi modifica -
tion an d d('feted the propos(>d 
am ndment. 

Accrpted. Th(' ~1injstr)' of. Law,-
.J u tic(' 2.11 d Compan)' Afftf;irs (Legis 
lative Dc-partmf'n1) was frqu< Sled to 
take lWC(' Ul Y actio! f( J .ptll s( .r ir t~ 

a all-Ir dia kgislatic.1 f()t J( rul<:..1iJ g 
l.h(' functi(ri11g (f cl ~ ' Jj t ;'J. J ( t l d 
religious trusts. Tl h t q X" l fmq t 
brougl t thi rt'c( DUn 'I,d: ti< r t 11 .(' 
notice of the Law ommissi('I I ill 
Novrmbrr, I9i2 for COl' . iciCJ :, ti( 11 
i1longwith a propo:\l for ~1.11-Il d '" 
It'p-islc,tio l ]( !!:-td ir I! rt 11 ( ' It·~l~. 
ref. rred 10 t}.e Lvw Commissio" j \ 
1970 . 
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SHRI SUNIL MAITRA: You 
kindly s page 2 of th statement. 
It m no. 9 reads a follows : 

"Barring the original corpus, 
ther hould be a total ban on 
trusts investing any of their funds 
in any business concern, inclu-
ding a limited company." 

h n th comments under the head-
ing 'Action taken' suppress more 
facts than they r veal. 1 h a~ tiOll 
Laws (Am ndment) Act, 1975 puts 
an end to all th . se controv rsie and 
the Taxation Laws (Am ndment) 
Act, 1975 sets a definit pattern 
of inv stmcnt of funds in such trusts. 
I n th light of thi particular piee 
of legislation, th Income Tax Act 
was subsequently amend d and the 
amended Act ays that the trusts 
whi h accumulate money may invest 
in government securiti s, securities 
approved by the gov rnm nt, postal 
saving banks, cooperativ banks, etc. 
But in the Finane Bill it was stated 
that the tar et date of the con1pliance 
of this particular form of investment 
would be 1-4-1978. When Mr. 
H.M. Patel was th Finan e Minister, 
then hrou h the Finane Bill, the 
period was ext nd d upto I -4-1 98 I. 
Subsequently, Mr. Venkataraman 
xt nded it to 1-4-1982. Now the 

extensioll period is over. On 28th 
February, the 1inance Minister intro-
duc (l the Fjnance Bill propo i ng 
to ext nd the p riod upto November 
1983. In view of the £'1et that fron1 
2nd April t 982 tl e extension p riod 
has expired, has the Finance ~,.finis­
try instruct d th Central Board 
of Direct Tax s to so assess the pro .. 
p rties of the trusts whi h have in-
vest d their money othf'rwis to 
tax then1 according to law? Have 
the Incom Tax Officers, in their ass .. 
essment, sin 2-4-1982 till date 
taken into consid ration that these 
tru~ t s no ] ng .r enjoy 
this exemption; and are th y 
assessing the properti s of th s 
trusts including thejr investments so 
as to bring them within the net of 
the provi ions of the Income T ax 
Law? 

SHRI SATYA ADHAN eHA-
RABORTY : This was.a question, 

for your inform tion. 

SHRI UNIL MAITRA 
Mr. Vcnkataraman, you pI as reply. 

THE MINISTER OF DEFENCE 
(HRI R. VE KAT ARAMAN) : 
I can instruct him. 

H I RAM VILA PASWAN 
Wha t is the briefing going on, 
Sir? 

MR. SPEAKER his is a 
democratic country. 

SHRI SATYASADHAN CHA-
KRABORTY : It is always joint 
responsiblity of the Cabinet 
collective responsibli ty. 

MR. PEAKER: If you want 
the ex-Finr.nce Minister, he i here! 

HRI PATTABHI RAMA RAO: 
Mr. Speaker, Sir, I wish to say 
that the Finane Bill, 1983, about 
which the hon. M mber has men-
tioned, further s ks to amend the 
relevant provisions relating to 
charitable and religious trusts and 
institutions ""ith a view to regu-
lating the investments of trusts 
funds and to bru g to charge busi-
n ss profits of such trusts. l!nder 
the proposed amendment, a uniforrn 
patt rn of in re tmcnt is being laid 
dO'wn for all ategories of fun~s 
belollo'ino- to charitable and r 11-
gious 0 tr~sts and institutions. The 
same pattern of inve tment "Yill 
apply in relation to accumulatIon 
of income in e eess of 20 per cent 
th reof. The Hon. Finance Minis-
ter has mentioned a number of 
them. You know all that. 

SHRI SUNIL MAITRA They 
are S ctions 6 and 7 f the Finance 
Bill that has be n introduced by 
the Finan ce ; jni"tcT, I kr.ow abou 



15 Oral .Answers MARCH of. 1983 I 

r t. But my q~testion i not that. 
My qu sbon IS from 2.4.1982 on .. 
wards ...... (Interruptions) 

MR. SPEA ER: He is r plying. 
How do y u presume that ke is 
not r plying ? 

HRI PATTABHI RAMA RAO: 
I hav to 0 into it and tell you 
what exa tly th Finane Minister 
means. H m ntion d what exa· 
ctly r th n rms und r which 
this n° has b en introduced. He 
has giv n time up to 30th ovem .. 
ber, 1983 that i , such trusts ~nd 
institutions will forfeit xemptlon 
from tax, if any part of their flll1:ds 
inv ted b fore I -3-1983, otheIWlse 
than in anyone or more of 
he norms specifi d continu to r main 

so invested or depo ited after 30th 
ov mb r, 1983. That means, up ° 30th November, already he ha 

given time. 

SHRI SUNIL 1\IAITRA : 
Regarding this particulr answer I 
have got a s cond supplementary. 

My point \Alas not that. The 
Finance Minister has no power. 
-0n1y this Parli ment, this House, 
has the power. The Finance Minis-
ter has got no po,ver to ext nd it. 
'The date expir d on I -4- I 982. 
From 2-4-1982 how are you Inaking 
the asessment? The question is, 
how ar you making the assessment? 
On what basis are you making the 
-as essment? If you are till making 
the ass sments after 1-4-1982 on .. 
wards also, then it is something 
illegal. 

SHRI ' PATTABHI RAMA 
RAO: It i under law. It is being 
done legally. What is has done is 
1 gal. 

'{"'I. 

5:)fl SHRI . VENKATARAMAN : 
'{( ~ ,you think that it is illegal you 

110 l.Eatt challenge in a court of law. 

S ISUNLMAI : y 
second supplemntary is ...... (In r-
ruptions) 

MR. SPEAKER 
already had it. 

You have 

SHRI SU IL MAITRA : The 
Financ Bill of 1975 ...... (InUr. 
ruptions) 

AN HON. MEMBER : Do not 
allow him, Sir. 

MR. SPEAKER : You should 
not do like this. You have had 
it already. 

HRI UNIL MAITRA : Why 
are you co~~g to th~ rescue of t h 
Finance Mlntster, SI r? 

MR. SPEAKER: All right. Fir 
off· 

AN HON. MEMBER : Do not 
allow him. 

HRI SUNIL MAITRA : The 
Finance Bill of 1975, the A~end­
ment Act of 1975, suitably amended 
Sections I I and 13 of the Income 
Tax Act. And, thos sections, lland 
13 contained the reco~ ndatio~ 
of the Wanchoo Comrmttee. But In 
order to obviate the difficulties of 
the Birals, Mafatlals, Singha .. 
nias, etc. who had floated the 
trusts, Section 10 (23) (c) was 
incorporated in the year 1976 . . Now, 
under Section 10 (23) (c) the Govern-
ment has arrogated to itself the 
power to notify the trustst ..... (inter-
ruptions) 

MR. SPEAKER : You put it 
in a nutshell. 

SHRI SU IL MAITRA : The 
Government has arrogated to i elf 
the power to notify the trusts who 
would be exempted from the oper-
ation of the income-tax 1 w, • 
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700 such Trust have ben nati -
fled. But her the law specifically 
says that notification should be 

.for a defini te specified period. I 
it a fact that out of . 700 notified 
Trusts, more than 300 Trusts have 
b en grant d exemption from oper .. 

..ation of income-tax laws in ~r­
petui ty ? If so, what action does he 
prop to take against officials, who, 
in violation of the la\v, have granted 

emptions in pr petui ty ? 

SHRI PATTABHI RAM A 
RAO : This is nothing to do with 
that q estion. I want notice for 
thi . 

HRI UNIL MAITRA : It 
is r lat d to the Wanchoo Committee 
R port. 

SHRI PATTABHI RAMA 
RAO : He talks about 1973 -74 
ac al o. All the things '\Ivill go 
now with the new Bill that has been 
in trod uced. 

SHRI SUNIL ~I ITRA : That 
is nothing to do with the new Bill. 

MR. SPEAKER : Quote statis-
tic . I know that this is important 
I will. allow you another question-
You gIve me one more. I will put 
it to the Minister, because I am 
myself in terested in th is. 

SHRI SUNIL MAITRA : Thank 
you. 

SHRI BHIKU RANI J~IN: 
He says that th re are varIOUS 
Trusts which were in existence when 
the 1961 income-ta law came into 
being, they have invested their 
money in various indu o·ial under· 
takin s and have equi ty holdings in 
th companies. Will the Minister 
kindly inform the House the amount 
involved in this? If aU the trusts 
are expected to sell off their in" 

t vestments and re .. invest in the Gov-
ernl11en t treasury, then what effect 
will it hflve On the eC,onomy of the 
indus trial world of India? 

HRI PAIT I RAM 
RAO: There is already a provision 
here. It says that any charitable 
or religious trust or institution will 
forfei t xemp ti on from tax jf any 
funds of the trust or insti tution are 
invested or deposi ted after 28 Feb-
ruary, 1983 other than in anyone 
or m re of the modes specified. For 
all these Trusts, the time lapses on 
30 November, 1983. 

SHRI BHIKU RAM JAIN : 
This is s mething, which will have 
a very big effect on the economy_ 
I shall, ther fore, make a sugges .. 
tion that this matter should be 
discussed in a half-an-hour discu-
sion; 

1vIR. SPEAKER : You have 
lot of tim in the Budget. Yo can 
make this point then. I think, the 
Minister will study it. 

HRI K. LAKKAPPA: The 
Wan chao Commi tte ha suggested 
in its report remedial measures of 
unearthing black money and how 
to deal with the parallel economy 
in the country. Taking into 
consideration this report, th se trusts 
are being operated by the 
large houses in ord r to convert 
their black .. money into white. 
These trusts have become a modus 
operandi in the hands or large houses. 
\lVhen such activities have been 
brought to th notice of the 
Government time and again, what 
action does the Government 
propose to take to plug the 
loopholes in the Trust Act, which 
has been handy for the black-mar .. 
keteers, hoarders and tax offenders 
to convert their black money in to 
white? 

I would like to know the sp cHic 
answer for this question. 

MR SPEAKER : You cannot 
be allowed so many times to know. 

SHRI PATTABHI RAMA AO: 
Mr. Speaker, Sir, I am afraid) t e 
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hon.. M b r him elf migh have 
for otten what he h d st rted and 
where he has nd d. 

H I K. LAK APP : The 
, hon. Minis er hould hay knowl· d e 

about these thOng and he must know 
that tim.e and again we hay been 
wa ning and \ e 1 a v b e tellin 
that this black money, parallel 
economy (Interruption-f). 

MR. SPE ER : Look her, 
now come· the ermo · 

SHRI K. LAKKAPP : What 
steps he ha taken to plug the loop .. 
holes? (Interruptions) We want to know 
pecific reply tor this question from the 

hon. Minister. 

HRIPATTABHI RAMARAO: 
Mr. Speaker, Sir I may m ntion 
in brief why the provision in the 
latest 1983 Finance Bill hav b n 
made. 

MR. SPEAKER : N xt qu stio . 

lDordinate Delay in Delivery 
of Cargo at Bom.bay Airport 

*186, HRI G. NAR IMHA 
~DDY Will the Minist r f 

TOURISM AND CIVIL AVIATION 
be pleas d to st te : 

(a) it is a fact tha t th () utho-
rities at ombay Airport k ne 
month for deliverir, the c rgo fn m 
the da te of e.r ri va 1 in spi tc of th 

onceren d parties fulfilling all the 
required formalitl s ; 

(b) if 0, what are the reasons 
and difficulties of the authorities for 
this d lay and heth r the d lay 
can be mi imised ; a d 

(c) if so, how it can be minimis · d 
and how many minimum days are 
l~equired) with d ails ther f? 

THE I I TER OF STATE 
OF THE MINI STRY 'OF TOUR I M 

CH 4. 1983 'O,al 4'f.ntWe~ · 

elVI 
KHURSHEE 
(a) to () argo is n 
vered t th - co sig wit in fo "tv 
e'gh hou of i r iv 1 if all th 
docum n ts re in order. Th re ha v 
be n instanc s wher carO'o ha b 
cl ar d within hours of its ri 1. 
In some Cf se h v r, d I y do 
t k plac if all th pr scrib d on-
ditions ha y not b en fulfill d. 
la ys occur sometim s due to la ou 
prohl IDS at th . irpor a d sudd n 
heavy arrival of C('I. 0 result' in 
cong stion. ry ffort,like su pI • 
menting labour fore working 0 r-
time te. is rna d to minimis the 
delay in cl " ring th cargo. 

HRI . N R MHA : 
Mr. Spea ker , ir ther ar d 
numb r of indu . tries in our country 
which are running with th impor-
ted machin y. Wh n tl r is 
a br kdown, the industriali t w t 
tho e spar rts urg ~ tly fl m th 
foreign count rie. He plaeesn 
order and gets it by air b u'lUSC it is 
urgel t n d after r achin Bombay 
airport, h xp ets the d liv y wit • 
in two or thr e day. ut ir~ prac-
tic th e re may is, if 
quote th ames in th ous it ill 
not be prop r, wh re th d Iiv ry 

f ca rgo h a ta ken mor thtl n 0 
month resultin in the s utting do 
of th con cerned industr y 0 of the 
m achinery sirl g 1 ss to th pro .. 
duction l1d loss to th ov r m nt 
revenue. 0, I would lik to k ow 
from the hon. Mi ist r, is ita fact 
tha t du to the pa uci ty f spa in 
Bombay airport all th cargo which 
com s from diffi rent parts f th 
world, is put in one room aT. daft r 
compI ting the formaliti s, the air-
port a uthoriti s ar t king d ys a d 
we ks tog ther to locat. th parti-
cular cargo and d liv r it ? 

SHR.I KHURSHEED ALAM 
KHAN: Sir, when t enormal arriv; 1 
ofth carg is th r ,ther is ot m eh 
difficul y a bout it. No d ubt, the 
expansion is h ces ry in vi w of the 
increasing cargo -riving i 1h 




